
Central Administrative Tribunal, Lucknow Bench, Lucknow 

ORIGINAL APPLICATION No.502/2009

T his th e  18th  day o f  D ecem b er, 2009

Hon’ble Ms. Sadhna Srivastava. Member (J)

Jagroop  S ingh, aged  ab ou t 55 years, so n  o f  Sri Raj N arayan Singh, 
resid en t o f  2/ 417, V iram  K han, G om ti N agar, L ucknow  [presently  
w ork ing as A ssistan t Supervisor on  a ttach m en t w ith  M ihtary Farm s, 
Lucknow ].

.......A pphcant

By A dvocate: Sri R.C. Singh.

Versus
y

1. U n ion  o f  India th rou gh  th e  Secretary, M in istry o f  D efence, 
Central Secretariat, N ew  D elh i-110001.

2 . Q uarterm aster G eneral, In tegrated  Services H eadquarter o f  
M inistry o f  D efen ce (Arm y), N ew  D elhi.

3 . D epu ty  D irector G eneral M ilitary Farm s, Q uarterm aster  
G eneral’s Branch, Integrated  Services H eadquarters o f  M inistry  
o f  D efen ce  (A rm y), N ew  D elhi.

4 . D irector M ilitary Farm s, H eadquarters Central C om m and, 
Lucknow.

5 . D irector M ilitary Farm s & Frisew al Project, M eerut.
6 . M ilitary Farm s R ecords, D elh i Cant., th rou gh  th e  Record  

O fficer.
7 . O fficer In-charge, M ilitary Farm s, Lucknow.

......... R esp on d en ts

By Advocate: Shri S.P. S ingh  h o ld in g  b r ie f for D. N eelam  Shukla.

ORDER (Oral)

Bv Ms. Sadhna Srivastava. Member-J

The ap p lican t seek s a d irection  u p o n  th e  resp o n d en ts  n o .6 to  

com p ly  w ith  th e  order issu ed  by  R esp on d en t N 0.3 v id e  letter  d ated

24 .09.2009 an d  tran sfer th e  app lican t from  M eerut to  Lucknow .

2 . T he facts in  b r ie f are th a t th e  app lican t w h ile  w ork ing  in  M ilitary  

Farm , Bangdu'bbi in  th e  year 2005 w as transferred  to  th e  D irectorate o f  

M ilitary Farm s & F riesw al Project, M eerut on  10.01.2007. T hereafter, 

h e  w as a ttach ed  to  M ilitary Farm , L ucknow  aga in st th e  vacant p o st o f  

A ssista n t Supervisor for a p eriod  o f  th ree  m o n th s  v id e  order  

d t.25 .03 .2009. T he app lican t m ad e a req u est for h is  tran sfer to  

M ilita iy  Farm , Lucknow . On 31.07.2009 th e  D epu ty  D irector G eneral,



M ilitary Farm , A rm y H eadquarters accord ed  th e  san ction  o f  

attach m en t o f  th e  apph can t w ith  M ihtary Farm , L ucknow  up to

30 .09.2009. T hereafter, on  14.09.2009 th e  O fficer In -charge, M ilitary  

Farm , L ucknow  referred th e  m atter to  D irector M ilitary Farm, 

H eadquarters Central C om m and  for ex ten sio n  o f  th e  a ttach m en t o f  the  

app lican t for n ext th ree  m o n th s  or h is  p erm an en t p o stin g  to  M ilitary  

Farm , Lucknow; th a t th e  m atter h as already b een  con sid ered  by  

R esp on d en t N 0.3 i.e . D ep u ty  D irector G eneral M ilitary Farm s, 

Q uarterm aster G en era l’s Branch, In tegrated  Services H ead quarters o f  

M in istry  o f  D efen ce  (A rm y), N ew  D elh i and  th e  R esp on d en t N 0.3 on  

vid e  letter  d ated  24 .09.2009 a s  con ta in ed  in  A n n exu re-A -j d irected  

th e  R ecord  O fficer, M ilitary Farm , D elh i th a t th e  app lican t m ay be  

p o sted  to  M ilitary Farm , L ucknow  in  p lace o f  Shri S.C. M ishra, 

S u p en d sor w h o  h as retired  on  31.07 .2009, p rov id ed  th e  app lican t has  

n o t served  at M ilitary Farm , L ucknow  in  recen t years. A lternatively , a 

Sum m ary m ay b e  provided  as rep lacem en t for th e  retired  ind ividual. 

T h e applicant c la im ed  th a t th e  order p a ssed  by th e  R esp on d en t N 0.3 

h as n ot y e t b e e n  com p lied  w ith  and  n o  orders for h is  final p o stin g  to  

M ilitary Farm , L ucknow  has y e t b een  issu ed . H ow ever, h e  filed  a 

representation  d t.31.10.2009 as con ta in ed  in  A n nexure-A -7 , w h ich  is 

still p en d in g . It is  a lso  sta ted  th a t th e  term  o f  a ttach m en t h as already  

exp ired  b u t th e  app lican t h as b een  p erform in g  th e  d u ties  at Lucknow .

3 . A fter h earin g  th e  cou n se l for th e  p arties, I am  o f  th e  con sid ered  

o p in io n  th a t th e  p u rp ose  o f  th e  app lican t w ou ld  b e  served  in case  

co m p eten t au thority  is  d irected  to  d ec id e  th e  c la im  o f  app lican t by  

rea so n ed  an d  sp eak in g  order. A ccordingly , th e  co m p eten t au thority  is  

d irected  to  treat th is  OA as rep resen ta tion  o f  th e  app lican t and  d ec id e  

th e  sam e in  accord ance w ith  ru les b y  rea so n ed  an d  sp eak in g  order  

w ith in  a p eriod  o f  tw o  m on th s. In  th e  m ean tim e, sta tu s-q u o  as on



tod ay  shall b e  m ain ta in ed . T he app lican t is  a lso  d irected  to  file  th e  copy  

o f  OA a lon gw ith  th e  certified  cop y  o f  th is  order before  th e  com p eten t  

au th ority  w ith in  2 w eek s thereof.

4 . T he OA is  d isp o sed  o f  accord ingly . N o  order as to  costs .

na S^vastava) 
ember-J

Amit/-


